
CENTRAL AOniNlSTRATIl/E TRIB UMAL; PRI NCIPA LBENCH,

O.A, 19 0/91
N

N«u Delhi this the 6th day of January,95,

Shri N.W. Krishnan, Vic« Chairman(A),

Dr. A. Vedavalli, MemberCD).

1, Parmod Behari Sinha
S/o Shri Kailash.

2, Krishna Nand Chaudhary,
S/o Shri R.R, Chaudhary,

3, Abdul'Hai Siddiqui
S/o Shri Haji Abdul Razzaq,

4, Surendra Kumar Kulshostra,
S/d Shri 3,P. Kulshashtra,

5, Subash Chandra Verma
S/o Shri Gulab Singh.

6, 3ai Pal Sharma,
S/o Shri C,P, Sharma,

7, Dileep Sarasuat
S/o Shri Radha Channa Sarasuat ... Petitioners.

(All Section Controllers, Northarn
Railuay, Tuodla)
By Advocate Shri B.3, Main^a.

Versus

Union of India through

1, Th« General l*lanager.
Northern Railuay, Baroda House,

. Neu Dslhi. /

2. The Divisional Railuay Manager,
Northern Railway,
A llahaba d.

3. The Divisional Traffic Superintendent,
Northern Railway, /
Tundla. / ... Respondents.

None for the respondents.

ORDER (ORAL)

Shri N.U. Krishnan

Shri B.S. Hainee, learned counsel for the

applicants, states that ha has no instruction from his

clients. He submits that the application, may, therefore,

be disposed of as having become infructuous, In the
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i-ir cumstance, ue dismias the 0,A, 33 having bacorns

infructuous. The interim order earlier issued is
/

vacated, r.
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(N.U. KRISHNAN}
VICE CHAlRnAN(A)


